
 237  Re.  Proceedings
 dated  223.70

 un  20  hers.

 RE.  RECORD  OF  THE  ED-
 INGS  OF  THE  HOUSE  DATED  % £2-g-

 3979

 "The  Howe  resolves  that  all  reports
 and  records  of  the

 Proceedings
 dated

 eand  March,  i
 B

 7  ३35  p.m.
 and  3.40  p.m.

 tobe  prepared
 ared  under  Rule

 279  and  हुह  (ii)  should  not  con- tain  an
 Ai  ee

 to  the  death  of  Shri
 aya  Narain  made  in  the

 ouse  on  the  receipt  of  wrong  informa-
 tion.

 le  of  the  Rules  of  Procedure
 proete be  ote

 mule  report
 of  te  २

 of  ट्  Hoe  ech ld
 aps  7

 6  390  pra  ex
 such  expresmons  therefrom  as

 eee  defame
 x  sas oo  or  — 7  €

 feeling?
 underlying

 the  Motion, But  there

 Admission  of's Frag
 might  be,  and  genuine re-

 petance  the  =  is  a  sign  of  strength
 and  not  weakness.

 Hence,  the  consent  sought  for  is  not
 accorded.

 aed

 MR.  SPEAKER  4  Papers to  be  Laid.

 eee ie
 poet,

 8८
 been

 ping
 tn

 किए  seven
 days

 sale  you  Gbine  bout  ix?

 MR,  SPEAKER  :  I  do  कं  maply  to
 questions  bere.

 CHATPRA  6,  छा  (SAKA)

 a2  tt}  hrs.

 PAPERS  LAID  ON  THE  TABLE
 DETAILED  DEMANDS  FOR  GRANTS  oF THE  MINISTRY  OF  AGRICULTURE  AND

 IRRIGATION  FOR  979-f0.

 THE  OF  AGRIGUL-
 TURE  AND  पक् IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA

 #  : I  beg  to  lay  on  the  Table  a  copy  of
 Dewsiled  or

 Demands  for  Grants  (Hindi

 झ्र

 English  versions)

 1:

 the  Ministry  of
 ultute  and

 irigad
 for  1979-80

 [Placed  in  Library.  See  No  LT-4i59/79].
 Avtumintum  $ConTro:  (AMENDMENT)

 ORDER,  7979

 THE  MINISTER  OF  STEEL,  AND
 MINES  (SHRI  BIJU  PATNAIK): I  beg  to  lay  on  the  Table  a  copy  of  the
 Ahuminium  (Control)  Amendment  Order,
 7979  (Hindi  and  English  versions)  pub- lished  in  Notfication  No.S.O.  74(E)  in, Gazette  of  India  dated  the  6th  February,
 1979  under  sub-section  (6)  of  section  §  of
 the  Essential  Commodities  Act,  95
 [Placed  in  Lebrary.  See  No.  LT-460/79  |

 Derattep  Demanp  ror  Guants  oF  THE
 Muusrry  or  Howe  Arrams  oF  :979-B0.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL): I  beg  १०  lay  on  the  Table  8  copy  of  the
 Detailed  Demands  for  Grants  (Hindi  and

 ish  versions)  of  the  Ministry  of  Home
 rr  om  for  i979-B0.  [Placed  in  Do vary.  See
 No.  LT-4:6:/79].

 LIGHT  DIESEL  OIL  (FIXATION  OF  CEILING
 PRICES)  SECOND  AMENDMENT  ORDER,

 (KBRALA)  AND  NATIONAL
 FURTILIZARS  LTD.,  NEW  DELHT  FOR  1977-78.

 मेद्रोलियम,  रसायन  हम  चालक
 भंत्र/ लब  में  राज्य  मंत्री  (अं/  मसीह  बादल)  :

 में  श्राप की  प्रयुक्ति  से  मिम्नलिलित  पत्र

 सभा  पटल  पर  रखता  Fo

 (i)  प्राप्यक  वस्तु  अधिनियम,  955  की

 धारा  3  की  उपचार  (6)  के  झन्तर्पत

 पदेश  i979  (हिन्दी तका भंग्रेजी ता  प्रंग्रेजी
 स  की  हुक  nie,  forts
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 [at  नरसिंह  यादव]

 7  मार्च,  979  के  भारत  के  राजपत्र

 में  अधिसूचना  संख्या  सा०  सां०  नि०

 25  (8)  में  प्रकाशित  हुआ  था  :

 [Placed  in  Library.  See  No.  ‘LT -4162/79)

 (2)  कम्पनी  भ्र धि नियम,  i956  की  धारा

 eign  की  उपधारा  (1)  भ्रन्तर्गत

 निम्नलिखित  पत्तों  (हिन्दी  तथा  प्रयोजन

 संस्करण)  की  एक-एक  प्रति  —_—

 (क)  (एक)  फर्टिलाइजर्स  एण्ड  कैमिकल्स

 ट्रावनकोर  लिमिटेड,  उद्योग  मण्डल

 (केरल)  के  वर्ष  1977-78  के

 कार्यकरण  की  सरकार  द्वारा  समीक्षा  |

 (दो)  फर्टिलाइजर  एण्ड.  केमिकल्स

 ट्रावनकोर  लिमिटेड,  उद्योग  मण्डल

 (केरल)  का  वर्ष  977-78  का

 वार्षिक  प्रतिवेदन,  लेखापरीक्षित
 लेखे  तथा  उन  पर  नियन्त्रक-महा-
 लेखापरीक्षक  की  टिप्पणिया  ।

 [Placed  wn  Library  See  No  ‘LT-4163/79)

 (a)  (एक)  नेशनल  फर्टिलाइजर  लीग,
 नई  दिल्‍ली,  के  वर्ष  1977-78  के

 कार्यकरण  की  सरकार  द्वारा  समीक्षा

 (दो)  नेशनल  फर्टिलाइजर्स  लि०,
 नई  दिल्‍ली  का  वर्ष  1977-78  का
 विधिक  प्रतिवेदन,  लेखापरीक्षित
 लेखें  तथा  उन  पर  नियंत्नक-महालेखा-
 परीक्षक  की  टिप्पणिया  ।

 [Placed  in  Library.  See  No.  LT-4264/79.]

 NoriricaTion§  UNDER  Companzes  Acr,
 2956  AND  RE.  DELIMITATION  OF  PaRLiA-
 MENTARY  AND  ASSEMBLY  CONSTITU:
 encizs  x  Tami,  Napu,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS

 IN  THE  MINISTRY  OF  LAW

 अररर

 AND  COMPANY  AFFAI
 SHRI  8.0.  PATIL)  :  ]  beg  to  lay  on  the

 )  A
 oy  2

 tific
 pon

 No,  G.S.R.
 versions)

 MARCH  27,  879

 making
 Delimitation  of  Parliamentary  and
 Assembly  Constituencies  Order,  976
 (without  altering  the  extent  of  any  cons-
 tituency  as  given  in  the  Order)  in
 respect  of  the  State  of  Tamil  Nad
 under  sub-section  (3)  of  section
 of  the  Scheduled  Castes  and  Sche-
 duled  Tribes  Orders  (Amendment)
 Act,  1976.  [Placed  in  Lebrary.  See
 No.  L.  7  66/551

 ANNUAL  REPORTS  Of  THE  REGISTRAR  Op
 NEWSPAPERS  FOR  INDIA  ON  PRESS  IN
 INDIA  FOR  7976  AND  i977

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INFORMATION
 AND  BROADCASTING  (SHRI  JAG-
 BIR

 ——
 I  beg  to  lay  on  the  Table

 a  copy  cach  of  the  following  reports  (Hinds and  English
 aa  ]  Report  (Part  II)  of  the

 Requtrer
 of  Newspapers  India

 on  in  India,  1976.
 (a)  Annual  Re

 port
 (Part  )

 of  the  Re-

 guar
 of  Newspapers  for  India  on

 in  India,  1977
 [Placed  in  Library,  See  No.  LT-4:67/79}

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  You  said  you  were
 competent  to

 orders,  but
 to  only  one

 section  of  the  is  this  report for  the  year  79
 and,  we

 are  paming
 through  7  ve  to  mm
 about’  this’ "My  ey

 MR,  SPEAKER  :
 mde  Hid

 to  report the  mesage  from  Rajya  “Sabha

 —  grote
 BOSU:  t


